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Central Administrative Tribunal
Principzl 8ench, Neu Delhi.

0A-2015/89

Neu Delhi this the 29th Day of April, 1994,

Hon'ble Mr, B.N, Dhoundiyal, Member(A)

Hon'ble Ms, Lakshmi Swaminathan,Member{J)

Sh,' Badan Singh,

s/o Sh, Bangali,

Semi Highly Skilled Fitter,

C&W Department, Northern Railway,

Tuglaka Bad,

New Dslhi, : 4 Applicant

(8y advocate Sh, Y,P, Sharma)

versus

1., Union of India,
through the General Manager,
Nor thern Railuay,
Baroda House,
New Delhi,

2, The Divisional Railuay Manager,
Northern Railuay,
Neu Delhi Rgiluay Station,
New Delhi,

.3, Sr,Divl, MBchanical Engineer,

Northern Railway,
Delhi Divisian, :
New Delhi, ' Respondents

K DRDER(UHHL) -~
del ivered by Hon'ble Mr, B,N, Dhoundiyal,Member(A)

The materialvaverments made in this 0,A, are
these, Having joined the Railway on 14,6,1962, at
the time aof Filing'this‘ébglication;‘fﬁe appl icant -
was working as SHS-Fitter Grade Rs,1200-1800/-, In
tﬁm yeér 198 &, selections uere méde to tha post of
Skilled Fitter Grade-I1I and the applicent vas duly .
selected and promeoted te this nost, He claims to
Nave been working as Skilled Fitter Grade-11 u,e,f,
30.4.1987, Even though no formal order of reversion

was passed on 17. 6, 1989, h= came ts know from the
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péy clerk that his nay was hsing charged for the

lower post., He represemted to the authorities hut

he did not get any respense. Thar‘eﬁersion of the
applicant from the post of “e.l Skilled Fitter Grade-II
(7"s,1200-1800) te tha lower qraae of Rs, (950-1500)

uaslﬁoﬁ;ju§@iﬁie¢ and thz applicant having gorkad

' For:18 months has a prescreptive right te hold that

post, 'He has praysd that the order of r ever sion
may be quashad and direction hé issuad to the rese

pondents to pay him the back wages,

Ihfthehcaunter filed on behalf of ths respondsnts,
it has besn admitted that employses working as skilled
Fitte%s in tﬁe grade-oF.Rs.950-1SDD were callad for
trade test for nromotion to the post of Skilled Fitter

Grads-11 in the scale of Rs, 1220- 1800, Hpueuer, the

applicant was daclared unsuccassful vide serial Na, 22

‘of 0ivl, Railuay, New Dslhi, latter No,293-E/168.7/P-5

'datad 27 11. 1987 (Annpxurs R=1). It has furthsr bsen

mf'clarlfled that as a S.C. employes, the applicant uwould

)
have been declared at par even he obtained 30 marks

cut of 60, Houeuar, he sacurad 28 marks out DF 80 in

the practical tastﬁand S;Warks out afA4U in oral test,

i, =, inaggreqgate 31 out of 100, He Qgs promot ed on

gd hoc basis as Fittar grade R;.TéﬁUQﬂEOO;Vide letter
dated ¥,5,1987, But his cromntion.ardéé‘Qas cancell ed
1mmelatalv thaveafter vide oxder datnd 7. 5 1987, oN.°.,

: ,..i:,
th e,;mfgvmundﬂaahsij@ ‘that he failed in tha trade tast,

L

Thmuqh thls case was posted ngemptorlly for

. final hmaring in the first ten casss, ‘no one appear ed

on bsahalf of theﬂrespondﬂnts. Wa, thera‘ore, proc:ed
ta dec1de this case on ths b331s of pl@adlng« on recard

and the subm1351ans mad e by the learn=d counsel for the

applicant, - . B
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The learned counsel For thez applicant has
fairly stated at the Bar that the applicant having
failed in the trads Ltest, can't claim premotion to
the post, as a matter of right, It is his contension
that the ad hoc appointment of the applicant continued
fFor soma'timﬁ and he should be paid wages for the
higher post for that peried. _Howsver, this fact is
denied in the counter wherein 1t has bean stated that
prder of ad hoc prmmmtinn dated 5.5,1987 Wwas cancellad

on 7.5,1887,

In ths facts and circumstances of the cass, ve
hold that the applicant is not entitled to ths releif
claimed by him, However, in caée he has workad for
soms time in the hisher post in the grade of Rs, 1200
1800, he is entitled to highar wages for that paried,
The raspondents ars, tharafore, diracted ts scrutinise
the slaim of the apolicant that he continusd te,uaﬁk
on the,highér nost on ad hoc basis and in case on- such
uarifiégtiéng his claim 1is found genuins, then ha should
be paid higher.salarQ:be_tha poricd,within three months

from the date of communication of this order,

There will be no order as to costs,
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(LAKSHMT SWAMINATHANY ™ (8. N.: DHOUNDTYAL)
MEM3 2R () MEMBER(A)
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